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g s e No«285 of ‘ 1990

Dated at New Delhi, this the Bth day of July,1584

Honfbie Mr Justice 5. K. Dhaon,acting Chalrman

" Hon'ble Mr B. K. Singh, Msmberiﬂ)

Shri Sanjeev Kumar

C/o shri S. K. fisra

330, west ambar Talab : .
Roorkee{U.F.) _ _eee hpplicant

By #dvocate: None
VERSUS

1. Central Building Ressearch
Institute (A constituent uwnit
af Scientific and lnduqtrlal
Research) -

Roorkee=-247 667
Diste Harduar {(U.P.) .
(through its Director)

2+ Council of Scientific:and
Industrial Research
anusandhan Bhawan
Rafi Marg
NEW DELHI _ '
{through its Director General) ... Respondents

By advocate: None

Mr Justice 5. K. Bhaon

The Central Building Research Institute(Respondent

No.1)is a -constituent unit of Council of Scientific

& Industrial Research(Respondent Noe2). The tagse of

-

the applicant is that he was employed as an Electrical

‘Engineer/Area Leader Electrical with the Respondent

Noel. The allegation is that the service of the

applicant was wrongly termingted on 30.2.89.

2._ The reliefsclgimed are thaese:

"(a) quash the action of the respondents in
terminating ths services of the applicang

after 30.9.83 without assigning any regson,
which is arbitrary;
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Avq

-

(h) hold that the termination of services
' of the applicent is invalid, improper,
v incumocent, discriminatory and therefore
untenzble and the applicant continuss to

be in service without any bresk;

{c) hold that the applicant is entitled to
graﬁed pay scale of %.2200-4000 from the
. date of his appﬁintment.uith the respondent
or upon completicn of 240 days service and
uithlall consequential benefits including

full pay and zllouances etc;

(d) any cther relief that may be deemed fit and
proner in the circumstances of the case, may
also be given to ths applicant together with
cost of the application.® '

3 A counter aPffidavit has been filed on behalf of

the respondents. Therein, the materiagl averments are

1
A

these; The applicant uwas engagedJan contractual basis
for a specified peribd. This contract was to last

upte 30.,9.89, which came to an end by sfflux aof time.
The applicant left ssrvice on 30.9.89. He uaé_engaged
on contract basis gt Roorkee and is‘residing at that
place. He uas assigqed a specified job in the Navodaya

Vidyzlaya project of the Respondeht No¢le He is not an

emplayee of respondentse.

4, No rejoinder affidavit has been filede

Se 'In the absence of eny rejoinder affidavit, we

haue no option but to accept the averments made in the

‘counter affidavit as correct. The averments made in

the counter affidavit are substantially corroborated

by documents filed thereto. The documents go to shouw
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that in the project of Navodaya Uidyalaya, the

" gpplicant was assigned work on a lump-sum basisg

(R3.4000/-) for occasional designing of internal

and external electrification service and the duration

of work was two monthse The work was to commence with

effect From 1.8.89 and was to be completed on 30.5.89
(annexure R-I annexed to the counter affidavit). A&
copy aof the application given by the applicant stating

therein that he was entrusted the work on contract basis

“in ths Central 3uilding Research Institute, Rnorkee, has

been anneXed as Annexure R=I1 to the counter affidauit.'
In column.7 of the said annexure it 1s stated that ths
uérk was tu.bé carried out uithin two months and the
nature of contract was specified as designing' of
external and intermal electrical services. The period
15 also mentioned i.e. with effect from 71.8.89 to

—

3U«9.89,

-~

6. From the materigl on record, we have no option
"N

but to came to the coneclusion truﬁ\relationship of

employer and‘employeé betueen the parties came into

existences and this is, therefore, not s ssrvice matter

within the meaning of Section 14 of the Administrative

Tribunal 4ct.

Te The application. is not mgintaingble and is
accordingly dismissed. There will be no grder as

to costse

(i
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(B . K :‘\_é‘. n Ah) (S . V .?haDﬂ
Member (A) _ Actinéf hairmén
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